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Nao'ualhi this tha 2Dth day of april.igg?,

Hon' la Smt.Lakshmi Sjaminathan, rianber ( j)
Hon'bla Shri K.rAuthukumar, flanber (a)

Shri 'I.L. 'r ra,
rasitlont of F, 188 A Road No,One
i'langal 3axar, Laxmi Nagar,oelhi-110092
and at prspant working as atenQgropher
Grade 'D' in tho office of th^ Economic
Adviser, Room No,534 B, 5th t-loor,
Department of Industrial Oavelopment,
M/0 Industry,Udyog Bhauan, ilaulana Azad
Road, New Delhi,

(By Ddv-Cate Shri Cyan Prakash )

Ws.

1, Union of India through Secretary,
Dgpartment of Ravenue,fAiniotry of
Financ e,North Block,Nau Delhi,

2. Saeretary,
Contral Board of Direst Taxor,
.'Unistry of Financ a,North 91;.ck,
Central Secr iitariat ,N/Qelhi,

2, Chief Commissioner cf Income Tax(Hq, Admn,I)
income Tax Dep or •ment ,CIT i , i . P, Bhauan,
New Delhi,

4, Inspscting ,\3si o-jnt Ccmmissi-nsr
of Income Tax(Bqrs, Admn,) Central Revenue Bdlg,
I «F, Est at B,Naw Delhi,

5 , 3 oc r ot ar y,
Dapartm.nt of Industrial Development,
li/d Industry,Nau ualhi,

hespondants

(None f r tha respond onts )
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(Hon'ble Smt,Lakshmi Suaminathan, f'lember (J)

Shri Gyan Prakash ,1 aarnad counsal far tfio apolicant

has fiiad flA 9a5/f7 seeking parmission to withdra'ji ths

Ca 1377/92 on the ground that the applicant is no lonnor

inter astod in pursuinj this matt or.

Permission to withdr-.u ths Gr is nronted and

ppj^lication is dismissed as uithdraun,

( 3mt, Lak shmi SuarJiinat
fhambsr ( j)

• Applic ant


